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Hon 'ble Mt. Justice S.R. Singh, V.C.
~l~_ ~_~_D..•••Il. TJ~ari ~..!r1.

Bhagwan Sharma
S/o Shri Sukh Lal Sharma,
aged ab ut 41 years,
R/o 1 1 /8M, Rajro ppur OPS Nagar,
Allahabad.

•••••••A plicant.

(By Advocate : Sri S.S. Sharma) '.

Versus.

1. Union of India owning nd representing
the 'Nortoorn Railway' Notice to e
ser'\red to- The General Iv'anager,
Northern Railway, Baroda House,
New DeLhi.,

2. The Chief ministrative Officer
(Construction), Northern R.ailway,
Kas hrrere Gate, Delhi- 6.

3. The Divisional Railway Manager,
Northern Railway, D .11.. M. Off ice,
Allahabad

4. The Deputy Chief Electrical Engineer,

(Construction) Northern Railway,

D.R. M. Off ice Com~lex,

Allahabad.

• ••••• R; s. ond s rrt s ,

(By : Sri P • t hur )

•
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o R D E R------
(By Hon'ble Mr. Justice S.R~ Singh, V.C.)

Heard Sri S.S. Sharma le~ned counsel for the

applicant and Sri P Mathur learned counsel for the

respondents. We have also perused the pleadings and

the documents annexed thereto.

2. The applicant, it appears, was appointed ae

Casual Ba.1C. Tradesman (Wireman) on 05.01.1982 in the

Electric Fbreman/Construct ion, Northern Railway, Aligarh.

It ie also alleged that he wae ~b8equently promoted

as Material Checking Clerk on adhoc basis vide order

dated 27.03.1987. Su.bsequently, it is alleged, that

the appliCant appeared in the written teet, which was

held for the purpose of regularisation on the post of

Material Checking Clerk. It is alleged that the

applicant Was mccessftll in the written teet, reSlllt

of which wae declared on 06.10.1999. The name 0 f

the appliCant, however, could not find place in the

final select list due to the reason that he failed

in the viva voce test held on 27.09.1999. The final

result wae declared on 06.03.2000. Thts O.A. seeks

iseaance of a direction to the 2nd respondent i.e.

The"Chief Administrative Officer (Constrll.ction),Northern

Railway, Ka,shmere Gate, Delhi-6 to include the name of

the appliCant in the panel for selection of Material

Checking Clerk in sCale of Rs.3050-4590 (RSRP).

3. The grievance of the appliCant i8 that in

~



view of the Railway Board's Circular dated 19.0,.1976 it

was not necessary for the candidates who had been

working on ad hoc basis to face the interview.

4. Sri P Mathur learned counsel for the respondents,

on the oth~r hand, mbm1ts that the applicant has been

regu.larised on the post of Tro1lyman in the open line

and has no right to. claim appointment on the post of

Clerk-cwn-Typist in the grade of Ra. 3050-4590 (RSRP)

in Cbnstruction Organisation. It is fIlrther 8lbm1tted

by learned cOUDselfor the respondents that the Tro1lyman

is not eligible for promotion to the post of Clerk-eum-

typist grade.

5. Baving considered the sabmiss10n made by learned

counsel for the parties and having regard to the facta

and Circumstances, we dispose of the O.A with a direction

that in case the applicant fil~ representation annexing

thereto circular of Railway Board and other dOC\1J1entswhich

he is relying on the Chief' Administrative Officer (Constra.ction)

Northern Railway, KashmereGate, Delh1-6 shall either himself

look in to the grievance of the applicant and dispose his

representation by means of reasoned and speaking order

proper self direction to the Circular and decisions relied

on by the applicant to transmit the representation alongwtth

the documents relied on by the applicant to the Chief

Adm1n1strative Officer (Constrtlction) North Central Railway

Allahabad for deoision in accordanoe with law within a

period of 06 months from the date of reoeipt of a oOPY

of this order. N Costs.
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....'Me~ - Vice'!:1irman

Hanish


